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BANKING COMPANIES (ACQUISI-

TION AND TRANSFER OF UNDER-
TAKINGS AMENDMENT BILL*

(Amendment of Sectiong 3, 4, etc.)

SHRI C. K. CHANDRAPPAN
(Cannanore): I beg to move for leave
to introduce g Bill to amend the
Banking Companies (Acquisition and
Transfer of Undertakings) Act, 1970.

MR DEPUTY.SPEAKER. The ques-
tion is:

“That leave be granted to intro-
duce a Bil] to amend the Banking
Companies (Acquisition and Trans-
fer of Undertakings) Act, 1970".

The motion was adopted,

SHRI C. K. CHANDRAPPAN: 1
introduce the Bill.

—

PUBLICATION AND IMPORT OF

POLITICAL LITERATURE BY

FOREIGN MISSIONS IN INDIA
(REGULATON) BILL®

SHRI SAMAR GUHA (Contai): I
beg to move for leave to introduce a
Bill to regulate the publication and
import of political literature by
foreign missions in India.

MR. DFEPUTY-SPEAKER: The
question is:

“That leave be granted to intro-
duce a Bill to regulate the publica-
tion and import of political litera-
ture by foreign missionsg in India.”

The motion was adopted.

SHRI SAMAR GUHA: I introduce
the Bill.

———l

i

APPOINTMENT OF GOVERNORS
BILL*

SHRI SAMAR GUHA (Contai); I
beg to move for leave to introduced a
Bill to provide for the constitution of
a Panel of candidates for appointment
as Governors of States,

MR. DEPUTY-SPEAKER: The
question ig-

“That leave be granted to intro-
duce a Bill to provide for the con-
stitution of a Panel of candidates

for appointment ag Governorg of
States.”

The motion was adopted.

SHRI SAMAR GUHA: I introduce:
the Bill.

S

FOREIGN PROPAGANDA IN INDIA
(REGULATION AND'CONTROL)
BILL*

SHRI SAMAR GUHA (Contai): I
beg to move for leave to introduce a
Bill to restrict the motivated political
propaganda of foreign countries in
India.

MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro-
duce a Bill to restrict the motivated
political propaganda of foreign
countries in India.”

The motion was adopted.

SHRI SAMAR GUHA: I introduce
the Bill.

NATIONAL DEFENCE ACADEMY,

KHADAKVASALA AND THE INDI-*

AN MILITARY ACADEMY, DEHRA
DUN (RE-NAMING) BILL®

SHRI SAMAR GUHA (Contai): I
beg to move for leave to introduce a
Bill to rename the National Defence
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Academy Khadakvasala and the
Indian Military Academy, Dehra Dun.

MR. DEPUTY-SPEAKER: The
question is:
“That leave be granteq to intro-
duce g Bill to rename the National
Defence Academy, Khadakvasala

and the Indian Military Academy,
Dehra Dun.”

The motion was adopted.

SHRI SAMAR GUHA: I introduce
the Bill.

—

CONSTITUTION (AMENDMENT)
BILL"®
(Omission of Article 370)

SHRI P. K. DEO (Kalahandi): 1
beg to move for leave to introduce a
Bill further to amend the Constitu-
tion of Indn

MR. DEPUTY-SPEAKER: The
question ijs;

“That leave be granted to intro-

duce a Bill further to amend the
Constitution of India.”

The motion was adopted.

SHRI P. K. DEO: I introduce the
Bill.

—

PAYMENT OF BONUS (AMEND-
MENT) BILL®

(Amendment of Section 10 and Sub-
stitution of Section 20, etc.)

SHRI CHITTA BASU (Garasat): I
beg to move for leave to introduce a
Bill further to amend the Payment of
Bonus Act, 1965,

‘MR. DEPUTY-BPEAKER: The
question -

“That :leave be grawted to intro-
duce a Bil] further to amend the
Pidyment of Sonus Act, 1965.”

The motion was edepted.
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SHRI CHITTA BASU:
the Bill.

Introduce

y S

CONSTITUTION (AMENDMENT)
BILL®

(Amendment of Articles 19 and 328)
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MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India.”

The motion was adopted.
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ARMS (AMENDMENT) BILL®*
(Amendment of Section 2)
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MR DEPUTY-SPEAKER: The

question is:

“That leave be granted to intro-
duce a Bill further to amend the
Armg Act, 1939.”

The motion wag edopéed.
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